1.

MINISTRY OF ENVIRONMENT AND FORESTS
ORDER ~
_ New Delhi, the 29th May, 2001
8.0.383 (£)—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the
Environment (Protection) Act, 1936 (29 of 1285) (hereinafter referred to as the said Act), the Central

Government hereby constitutes an authority to be known as "Water Quality Assessment Authority" consisting
of the following members for a periad of three years with effect from the date of publication of this notification

in the Official Gazette, hamely:- ‘
1. Secretary, Ministry of Envireniment and Forests - Chairperson
2. Additional Secretary and Project Director, National River Conservation Duecto*ary,

Ministry of Environment and forests - Mamber
3. Chairman, Central Water Cemmission - Member
4.  Additional Secretary, Ministry of Water Resources - Member
5. Adviser, Nationa] River Conservation Directorate, Ministry of Envircnment and Forests - Member
6. Joint Secretary, Ministry of Agriculturs and Cooperation ' - Member
7. Joint Secretary, Ministry of Urban Affairs and Povertv Alleviation : - Member
8. Chairman, Central Ground Water Authcerity - Member
9, Chairman, Central Pollution Conwo! Board - - Member
10. Director, Indian Agricultaral Research Institute, New Delhi e - Member
11. Director, National Environmental Engineering Research Institute, Nagpur ~ - Member
12. Commissicner (Water Management), Ministry of Water Rescurces - Member Secretary

LS

g and to ensure quality of data generation for

-

with a view to restoring the water quality |

cfivities in the area of water qualify management;
geltrade effiuent for irrigation in development of agriculture;

and monitor and r2view/assess
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(7} to draw scheme(s) for imposition of restriction in water absraction and dizchargs of reated sewaza/mde
effluent on land, rivers and cther water bodizs with a visw to mitigating crisis of water quali

{z) to maintain minimum discharge for sustznance of aquaiic iife forms in riverine sysiem;

(h) tooromote rain w:;ter harvesting;

(1) toutilize self-assimilation capacities at the critical river sirstches {o minimize cost of effluent featmeng
(j) to provide information to pollution control authorities w t'nf.:iiitate allocation of wastz load;

"ﬁfuce water & groundwarar) and idenuf

{!) to interact with the authorities/committees constituted or to be con nstituted under the provisions of the zaid
Act for matters relating to management of water resources;

{m) |

(n)

‘1tby the Central” Government or the Staiz Goveriiment relating to the respec ve areas, for o —
and/or restoration of quality to sustain designated-best-uses . .

i.  The Authority sha!l exerciss the powers under section 19 of the said Act.
The Authority may appoint domain experts for facilitating the work assigned to it
Thz Ministry of Water Resources shall creatz a cell to assist the Authority to canry out the assigned functions.

- The Authority shall furnish repert about its activity ar least once in three months to the Ministry of
Environment and Forests.
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